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A.iltaDce for Droagllt Pro .. Are .. 

6509. SHRI LAKSHMAN MALLICK: 
Will the Mini~ter of AGRICULTURE be 
pleased to Itate : 

(a) whetb* any committee is propoaed 
tQ be set up to work. out freab Dorml for 
USiltance to cbronic drought prone areas 
In the countr), particularl, in f.vour of 
Orissa ; aDd 

(b> if so, tbe dotails in tbis resard ? 

THE MINISTER OF ST A TB IN THE 
DBPARTMENT OF AGRICULTURE AND 
COOPBR.ATION IN THE MINISTRY OF 
AGRICULTURB (SHRf YOGENDRA 
MAKWANA): (a) and (b) It is propoaed 
to set up a Committee to carry out aD 
apprrisal of tbe work beIng done for droulbt 
Proofinl etc. through activities undertaken 
under Droulht ProDe Areal Prolramme in 
13 Statel includinl Orissa: wbether tbe 
.iltiDa stratelY of development. proaramme 
coverllo and content, scale and DormS of 
wiltance under tbe prolramme require any 
revision may also come up for review by 
this Committee. Aa appropriate decision 
taken on the recommendatioa. of tbis 
Committee will be conlidered for implement-
ation from the beaiDl'liol of tbe 8tb Five 
Year Plao. The composition of tb. 
Committee and it. exect terms of. reference 
etc. have not ,et beeD finalised. 

.lllte MWs '8 Defao,t.f E.P.P. Depoel .. 

6510. SHRI M..V. CHANDRASBK.HAIlA 
MURTHY: Will ... MiD.ter 01 LABOUR 
be plluod to .taCt : 

<8> whether a larae aumber 01 jadustrial 
uncertakinll including jut. mill. in aDd 
around Calcutta have failed to deposits the 
curren t deductioDs and the arrearl of the 
provident fund dues of tbeir employeea witb 
tbe RelioDa) Provident Fund CaIDPli.lioner, 
Calcutta ; 

(b) if so, the details thereof j aDd 

Cc) tbe action beinl taken in · tbil 
relard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : <a> Yea, Sir. as 00 30.l:.86. 
1133 unexempted cstabH.hments in West 
Benlal RelioD ".re reported 10 te iD 
pa,ment of EPF due •• 

(b) A list of unexemptcd establiabm.nll 
in Weat BeDpl RelioD which were indi-
vidually in arrears of over Rs. 50.000/- as 
on 31.10.1986 il given below in tbe 
Itatomcnt. 

(c) The EPF authorities are takina tbe 
followinl action. for realisatioD of tbe 
outstandiol dues :-

(i) Revenue Recovery Certificat. are 
issued under section 8 of tbe EPP 
Act. for recovery of tbe outstandlDI 
dues ; 

(ij) ProaecutioDS are filed under section 
14 of the BPF Act; aod 

(ijj) Complamta arc filed und~r .ectioo 
406/409 I.P.C. for non-paymeot 01 
emploJCel' share of contribution 
declactecI from the wqea of ~ tID""", but DOt dcpaeite4, 




